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Order of the Tribunal

02.12.2009. The grievance of the Applicant is that

tiough his father died on 11.02.2003, and
submitted several representations before the

‘competent authority seeking appointment on

compassionate grounds, but the Respondents have
not either given the compassionate appointment
nor any communication received by him.

Issue notice to the Respondents requiring

them to file their reply as to whether the

~ compassionate appointment or any communication

s yet been made. .

Ms. U.Das, learned Addl.Standing counsel
vasent in Court aécepis notice on behalf of the
lﬁespondents. Thus service is complete. '

List the matter on 17t December 2009.

dan-KrChaturvedi) (Mukesh Kumar Gupta)
Membér (A)  Member (J)
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17.12.2009 Mr.Z.Khalid, learned oounscl for
Applicant prays for an adjournment. Reply ;
has not been filed by the Respondents. .
Ms.U.Das, learned AddLStanding Counsel
secks four weeks time to file reply ‘and |
\gift the matter on 22.1.201
/.,

o .
(Madan Kumar Chaturvedi)  (Mukesh Kumar Gupta)

Member (A) Member (J)
/tm/
22.01.2010 Last and final opportunity ‘is
granted to the respondents to file wiitten.:-
statemnent within four weeks. R -
List on 23.2.20190. : S
k 'V . “3 .;.. -..
/o A : -
{Madan l'::.gzéturvecﬁ) (MukeshKr. Gupta) .,
Member (A) Member (J) - .
/eg/
. -~
23.02.2010 Reply has been filed in Courtto-

day. Vide reply para-7 a c:abdgdric@lg
statement has been made which is
reproduced as under:- |

“In fact the case of the-
Applicant has been placed
before the Circle Recruitment
Committee with simiiar other
cases for consideration and
recommendatior as per the
guidelines and rules provided
for the scheme. The decision. is -
awaited.” e
S_ Contd/-

At .S
Vg o




Contd/-
23.02.2010

(Madan Kumar Chaturvedi) (Mukesh Kumar Gupta)

0O.A. No. 250 of 2009

it is not disputed that

Applicant has received said reply. On
the face of it when the matter is
under consideration and no final
order has been passed by the
Respondents till date, we are of the
opinion that this O.A. is premature.
Accordingly O.A. is disposed of.

Liberty is hereby granted to the
Applicant to take appropriate steps
on the decision taken by the
Respondents.. |

Respondents are directed to
finalise such consideration by passing
speaking order within a period of two
months from to-day. .
v, L

Meoember (A) Membor ()
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 7_ ejﬁ
\
Md. Jahiruddin Ahmed é

....... APPLICANT )
“VERSUS- o —3 ;
UNION OF INDIA & OTHERS % -
....... RESPONDENTS o
IN THE MATTER OF:

‘Written statement submitted by the respondents

1) That the respondents have received copy of the OA, have gone through the
same and understood the contentions made therein. Save and except, the
statements, which are specifically admitted herein below, rests may be treated
as total denial. The statements, which are niot bortte on records, are also detted

and the applicant is put to the strictest proof thereof.

X 2) That before going {hrough the various paragiaphs of the OA. the respondents

. would like to give brief history of the case which may be treated as part of the

OA.
BRIEF HISTORY OF THE CASE“ |

The applicant Md. Jahiruddin Ahmed is son of Late Afazuddin Ahmed
who was emploved in the Department of Posts as Sorting, Assistant in the
RMS “GH” Division, Guwahati. On 11.2.2003 Afazuddin Ahmed died while
- working at SRO, North Lakhimput; The applicant’s wather submitted an

apptication on 17.11.2006 along with {ne required proforma in Part-1 and Part-
A0 and nec.essaw te%tmmmals for appointment of the applicant under
compass;ona‘re ground ’T‘ne applicant and information furnished by the

' apphcant wate Veuﬁed by the St. Supdt of RMS “GH” Division, Guwahati

‘t‘nroug'n s inspector and forwalded to the office of the Chief Postmaster
" General, Assam, Cu;d.e. on 21.122006 wide Na. BTN Almed with




,
2 -
information and recommendation in proforma Part-JlIl. The case was
scrutinized by the Circle Office on 8.1.2007 and kept for placing before the
Circle Recruitment Committee, which is duly constituted body to sgnsmutem‘
and recommend the cases of compassionate appointment.
The case of the applicant is now before the Circle Recruitment
- Commiftee, which will consider the cases including the case of the applicant
agaimst the vacancies available for cémpass&omie appomiment dusing the yeas

2007 and 2008 as per provision in the rules and guidelines of the scheme. The

decision of the Circle Recruitment Committee is expected soon.

3) That with regard to the statement made in paragréph 1 the OA; the

respondents beg to state that the case of the applicant is under active

consideration for appointment on compessionste ground. The decision of the

- Circle Recruitment Committee is pending.

E 4) That with regard to the statement made in paragfaphs 2 and 3 of the OA, the
. respondents beg to offer no comment. |
e 5) That with regard to thelstatement made in paragraphs 4.1 t0 4.4 of the OA_ the
respondems beg L su'mmt that the statements, which are not borne on records
are denied. .
B ;f‘ '6) That with regard 10 t‘ne statemernt made in paragraplis 4.5 and 4.6 of the OA,
A the tespondents beg to state that the case of the applicant for appointment on

compassionate ground 1s under conslderahon. :

I

~

| ,7) That with regard 10 the statement made in paragraphs 4.7 10 4.10 of the OA,
 the tespondents heg to submit that it is not a fact that the respondents have not
| consldered the case of the apphcant for compassmnate appointmentZin fact,
the: case of the a.pphcant has’ be.en placed before the Circle Recruitmen \/’
Commxttee with s11m‘1ar other cases for consideration and recommendation as

per the guxdelmes and rules ptOVLdﬁd for the scheme. The decision is awaited.

........



8) That with 1egard to the statement made in paragraph 4.11 of the OA, the
respondents beg to submit that the vacancy for compasswna,te appomtment is
derived at 5 % of the vacancies for direct recruitment quota. The statement of

. the applicant that there are good numbers of vacancies and he can be

. appointed against any one of them is not based on record.

That with regard to the statement made in paragraphs 412, 5.1 and 5.2 of the
OA, the resp(mdents while denying the statement made therein beg to submit

that cases oft compassionate appointment are placed before the Circle

Recruitment Committee aftes due verification of the apphca‘mm and
documents. Applications, which are found complete in all respect and
verified, are only considered by the Circle Recruztment Committee. The
L ‘ application of the applicant was found complete and verified by the circle
office on 26.12.2006 as all the ncécﬁ‘s*ary dovuments have been submitted by
the applicant only on 17.11.2006 and now under gonsideration before the
Crrcle Recruitment Comumnittee. | | |
| Copies of the declaration teccwcd from the
applicant, brother and sister are annexed herewith:
and marked as Annexure- Lsedeso 3 Y 8 &
“ 9) That with regard 1o the statement made in paragraphs 6 and 7 of the OA, the
| respondents beg to offer na comment. | |
10) That with regard 10 the statement made in paragraphs 3 109 of the OA, |
the respondeuts beg, ta submit that the case of the apphcam; for appmntment "
on compasslona‘ne ground 1s under consideration by the Circle Recmnmem ’
Comnuttee |
1) " That in view of t’ne above facts and cxrcumstances of the case and the
submissions made by the respondents @t is prayed that the Hon’ ble Tribunal

may be pleased pass order/orders as your lordsll.ipé deem fit and proper.



VERIFICATION

1 Shri R. K. Basumatary, aged about 34 years son of Late Shabha Ram
Basumatary ai present workiﬁg as Assistant Director {Vigilance), Ofo the
Chief Postmaster General, Assam Circle, Guwahati-781001,who is taking
steps in this case, being duly authorized by the Compétent authority and
competent to sign this verification for all respondents, do hereby solemnfy

affirm and  state that the statement made i paragraph

{ n 1l , are true

to my knowledge and elief, those made 1n  paragraph

e —

being matter of records, are

frue fo my information derived there from and the rest ate my humble
submission before this Humble Tribunal. 1 have not suppressed anyv material
fact.

And 1 sign this verification this 23day of February 2010 at TRV YV

—
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DEPARTMENT OF POSTE TNDIA

Py =

| OFFICF OF THE SR. SUPDT. RMS 'GH’ DN.
GUWAHATI — 781001

To,
'The APMG (Staff)
Assam Circle™ -
Guwshati — 781001 -
No:- B2/ 7/ 17/ JAhmed Dated at Guwahati the 21-12-2006

Sub:- Recruitment under Relaxation of
normal Recruitment Rules — case of Shri
Jahiruddin Ahmed s/o late A U Ahmed Ex
SA BCR, SRO NL.

4 copies of synopsis Part-1, Part-II, Part-III and check list (Annexure “A M each in

rfo Shri Jahiruddin Ahmed sfo late A U Ahmed, Bx SA BCR SRO NL are forwarded

herewith for favour of kind necessary action.

WoONUL R WD

Enclo:- as above

f

The fo!!owing_documents are also enclosed :-

Attesfed copy of the certificates on educationat qualification.

" .. 1 employment exchange card.

" v w . death certificate of the Bx - official

. o ,,’ , Annual income certificate

., . . landed property certificate

Wntten statement of the widow for appointment of her son.

" v ,» Md Kamal Uddin Ahmed, B/o the applicant.

, Miss Rezina Ahmed Sister of the applicant. '

Under!:akmg fmn‘? thn applicant that he will look aﬂer the family havmg all
dependents of the deceased official.

7

Sarnf

»

ermtehdent

' RMS “"GH” Dn., Guwahati — 1
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- The Senior Superintendent
'RMS Guwahati Division
Guwahati,” | |
Dated : Guwahati the 17th Nov 2006

Sir, o e 3
. Respectfully I beg to state that if I have been appointed in any
cadre under your kind juridiction under relaxation of normal rules I shall
look after all the dependents of the deceased official failing which the
- department can take action against me as per existing rules.

With regards.
Yours faithfully,
Md JE}J@E’L (AAQL» n h rYLQ«CZ-.
Sl Late Afazuddin Ahmed
‘Ex. HSG-II, SRO North Lakhimpur

Vill- Japorigog, Krishnanagar
'P.O.- Japorigog, Guwahati-5
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To,

The Senior Superintendent
RMS Guwahati D1v1510n
Guwahatl .
Dated : Guwahati the 17th Nov 2006

Respected Sir,

- Respectfully I beg to state that if your kmdness cause appoint-
ment of my elder/younger brother Md. Jahiruddin Ahmed in any cadre m
your department I will not claim in any means. This may be treated as my
declaration in favour of him.

Yours faithfully,

M Koamall '{5& ‘ ‘" wwe ]
( KAMAL UDOIH AHTMED)
®W/o Late Afazuddin Ahmed;
Ex. HSG-II, SRO North Lakhimpur
Vill- Japorigog, Krishnanagar
P.O.- Japorigog, Guwahati-5
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To,

The Senior Superintendent
RMS Guwahati Division
Guwahati. -
Dated : Guwahati the 17th Nov 2006

Respected Sir,

~ Respectfully I beg to state that if your kmdness cause appoint-
ment of my elder/younger brother Md. Jahiruddin Ahmed in any cadre in
your department I will not claim in any means. This may be treated as my
declaration in favour of him.

Yours faithfully,

M R flamed,

( REZINA AHIMED) |
-~ Pl Late Afazuddin Ahmed,
Ex. HSG-II, SRO North Lakhimpur
Vill- Japorigog, Krishnanagar
" P.O.- Japorigog, Guwahati-5
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The Senior Superintendent
RMS Guwahati Division
Guwahati. o e
| Dated : Guwahati the 17th Nov 2006

Sub. : Pray for appointment under relaxation Nermal Rule.

Respected Slr,
With due respect and humble submission I beg to-state the following few
lines for your kind and sympathetic consideration and necessary action.

7 That Sir, my husband Late Afazuddin Ahmed, Ex HSG-IL, while on service
expired on 11-02-2003 leaving behind me with three school going children.

That Sir, after his pre-matured death it becomes too difficult to run my fam-
ily with a little amount in the name of family pension.. i

ARy ol

That Sir, by the grace of God and for your good wishes my son Jahiruddin
Ahmed now becomes matured to be appointed in any cadre under your kind junidiction.

Under the circumstances stated above I pray your kindness to cause his ap-

pointment in any cadre under existing relaxation of normal rules and for this act of
‘your graciousness I shall ever remain grateful to you.

Yours faithfully,

casrR e BER TN

(BEaum ROkA &HPE )

Copy _enclosed . W/o Late Afazuddin Ahmed;
1.  Attested copies of the Educational Ex. HSG—H, SRO North Lakhimpur
i Certificates. " : : :
8 Vill- Japorigeg, Krishnanaga
¥ 2. Attested copies of Employment Ex- apongog, SIIsmenagat

change Card. P.O.- Japorigog, Guwahati-5

3. Attested copies of Death Certlﬁcate
4. . -Attested copies of Annual Income

_ " Certificate.
5. Attested copies of Landed Properti
K Certificate.
6. - No Objection d—eclaratlon of other
child:

i 7. Undert‘_aking applicant.
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}({/ﬂ Md. Jahiruddin Ahmed ...

Applicant
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENGH :
i GUWAHATTI

rantral Administrative Tribunal
h =V U o VAl A
i : @0 Ao NO. Q/SD /m
(i
' .‘2 7 NOV 2009 | Mde Jahiruddin ahmed .es Applicant
{
" Guwahati Bench - versus =
iy

Union of India & oxs 4.« Respcendents

SYNOPSIS

The Synopsis of the above-noted O.A, are as follows ;

The applicantt®s father Md, Afazuddin Ahmed worked
as Sorting Assistant under HeR.O. R.M.Se ‘GH Division,
North Lakhimpur and he died on 11.2§2003 leaving behind

the'applicant, his mother and one brother and one sister.

~The’} applicant's mother Begum Rufia Ahmed applied fer

a job for the applicant so that they can live peacefully
without facing any hardship., On 8,4,2003 the épplicant's
mother applied befcre the respondent, but no action
has/was taken. There-after the applicant submitted
.ﬁepreséntation before the authcrities on 20,95,2005,

174 11,2006, 2,8,2008" and 9,10,2009, Although several
selection was held by the authorities from 2003 to 2009,
the case of the applicant was not examined and put up
in the meeting for consideration for compassicnate

ground.

Hence the applicant submits tne O.A, and prays
that his case may be considered and the authorities may
be directed to consider the case of the applicant for

appointment in any job under the respondents,
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BEFORE THE GENTRAL ADMINISTRATIVE TRIBUNAL ¢
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|
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{Central paministrative Tribunal

e "=

97 Nov 2009 |

" Guwahati Bench

T[aT:ﬁZT ERIU R

11.2,2003

(1)

.

80402003

.

200702005

17, 11,2006 §
2082008
9,10,2009

GQUWAHATI BENQG : GJ WAHATI .

0. a 10, 250 oo

Md, Jahiruddin Ahmed ... Applicant
- versuys -

Union of India & ors .o+ Respendents

LIST OF DATES

Applicant’s father died.

Applicant. submitted representation by

‘his mothers

Another repr.esentati'on filed by applicant

and his mcther,

Applicant filed representation but ao
action has been taken by the authority.

Applicant prays for iconsideration of his

prayer by the Authority.

-

POV
Advocate,

25, 11,2009



IN THE CENTRAL ADMINISTRATIVETRIBUNAL : QUWAHA
GUWAHATTI:

- .entrel Administrative Tribunal
At e

27 NOV 2009 ( &n application under section 19 of

bt

| L the Central Administrative Tribumal Act)
Guwahati Bench *

AR Ehs

O.As NO., LS50 /09

Mde Jahiruddin Ahmed,

Son of Late Afazuddin Ahmed,

a resident of Japorigeg (Krishna
Nagar), Dispur, Guwahati-5,
District Kamrup, Assam,

o XX} Applicant

- versus =

l, Union of India,
represented by the Secretary to

Ry
the Govt.of Imdia;!p I’\l*—gev-gstlhi

P1d- wooo)
2. The Chief Fost Master General,

Assam Circle, Meghdcct Bhawan,
Guwahati=1.

3. The Senior Supdt.of post Offices,
ReM.S. 'GH? Divisiop, Guwahati=-1,

District Kamrup, Assam,
e Respondents

centd .. 2
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Particulars c¢f the Order against which

‘Central Aaministrative Tribunal
qEEE | the application is made ;-

i

27 Nov 2009 1

Subject in brief ¢ Non=ccnsideration of

FRP PP NI W

ot

ocn ccmpassionate ground,

24 Jurisdiction of the Tribunal

The petitioner declares that the subject matter
against which he wants redressal isvwithin the
jurisdiction of this Tribunal as the petiticner
and the main respondents against whom relief

is sought are within the jurisdiction of this
Hon'ble Tribunal.

3. Limitation :

The applicant further declares that application
is within the limitation prescribed under section

21 ¢f the Central Administrative Tribunal Act.

4, Facts of the Case :

4,1 The applicant!s father Md. Afazuddin
Ahmed worked as Sorting Assistant in the office
of the H.R.Os (Mails) ®GH® Division, North
Lakhimpur and died on 11.2.2003 while he wss

in service,

4,2 That the applicant's father died leaving
behind his wife Begum Rafia Ahmed, two school

M. Jahin Wdin pamed)

contd ,¢¢ 3
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~entral Administrative Tribunel

27 Nov 2009 |
{

Guwahati Bench
EIEC O RIT)

Md. Tobin Uddin flpmed

-3( 3 )g-
gcing scens and one dai ghter at the time of
his death.

4¢3 That the applicant begs te state that at

the death of his father, the only inccme source
has been stopped and the meagre service benefit
received by the family of the deceased Afazuddin
Ahmed is not sufficient to maintain them properly.

4,4 That the applicant begs toc state that the
applicant and his mecther and brether and sister
is¥unning in acute financial hardship even the
daughter is yet to be given marriage for want

of money,

4,5 That the wife of the deceased Afazuddin
Ahmed applied fecr a job for his son Md.Jahiruddin
Ahmed who has passed the Higher Secondary Exami-
nation in any categery but nothing has been done

to consider the case of her scn,

4,6 That the applicant alsc submitted several
representation before the authorities for appoint-
ing him in any job on compassicnate ground under
relaxation of nocmal recruitment rules, but his

prayer has nct been considered by the authorities,

{Copies of the representaticn submitted by
the applicant is enclesed herewith as

Annexure= Al to AS.

contd ,..4
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4,7 That the applicant begs to state that from
the year 2003 tc this date several selection has

been held and a considerable number cf vacancies

Jeniral oministrative Triounal i
-3y UYTEI G SRR has been filled up by considering the cases on

1 97 Nov 2009 compassicnate ground, but the case of the petitioner/
.
i

applicant has net been considered as yet,

! Guwa!qat'a Beqch
‘T{“:\!si_:';a TEGIO

' —

'“"” ' 4,8 That the applicant begs to state that natural

justice demands that the applicant?’s case alsc be
considered along with the persons who was appcinted

on compassicnate ground,

4,9 That the applicant begs to state that at the
death of his father the only source c¢f livelihocd
of the applicantt's family has been stopped and as
per the provisions of the welfare measure of the
respondents? department the applicant is entitled
to get a job on compassionate ground like other

cases of the Department.

4,10 That the applicant has passed the Higher
Secondary Examination and he is competent and
qualified toc be appcinted in a job in the respon-
dents? Department.

(Copy of certificate enclosed as Annexure-B).

4,11 That the applicant begs to state that there

are goocd number of vacancies wherein the applicant

Md. Jahin Wddin Bhmed
contd ., 5
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M4 Jobint Udden rhma

-3( 5 )s=

can be appcinted. The respondents diring the
pendency of the applicant's case appointed

several persons on compassiocnate ground,

4,12 That the petitioner begs to state that
the respcndents acted illegally and arbitrarily
by appcinting persons on compassicnate ground

who applied later than the applicant,

GRQOIND FOR RELIEF WITH LEGAL PEOVISIQN 3

5.1 The act cf the respondents {not appointing
the applicant on compassionate grcund) violates
the rights under Article 16 of the Constitution
of India,

5¢2 That the act of the respondents appointing
a person on compassionate ground which came up
much later than the case of the applicant is
against the principle of natural justice and

the applicant has a right tc get preference as

he applied much earlier,
DETAILS OF REMEDIES EXHAUSTER :

The applicant declares that he availed of all
the remedies available to him under the ralevant

rules,

MATTER NOT PENDING BEFRORE ANY OTHER QOURT

The applicant declares that the matter regarding

contd .. 6



8.

9

10,

1l.

M. Jabin, Udddn  fhmed

Central Administrative Tribunal
ared

27 Nov 2009

Guwahati Bench
B

-3( 6 )i=

the appointment of thea applicant on a compa-
ssicnate ground has not been made tc any cther
Court of law or any other authcrity or any Bench
of the Tribunal, The applicant declares that the
present petition is specifically for appointment

cn ccmpassicnate grounds,

RELIEF SOJ@HT

The respcndents may be directed to appoint the
applicant in any post on compassionate grocunds

relaxing the ncrmal rules of recruitment,

INTERIM ORDER IF PRAYER FOR :

No interim crddr is prayed for,

Particulare cf the Bank Draft in respect of
application fee ; |

No, of I1.P.0, B 34} (,‘ 4[”097
Name of issuing post office~ Guwahati G,P.C,

Date of issue of Postal Order 3 |{-11-09
Post office at which payable ¢ Quwahati G.P.Oe.

LIST OF BNCLOSJRES 3

lle 1 Copy of application dated 8,4,03 praying

for appocintment on compassionage ground.

contd .os 7



——

11,2 Copy of another representation for appcintment
dated 20,542005,

1l.3 Copy of certificate of educational qualification.
1le4 Copy of another representation dated 17.11,2006

11,5 Copy of an appeal dated 2.8.2008.

11,6 Copy of appeal dated 9,10.2009.

VERIFICATION

I, Md, Jahiruddin Ahmed, son of Late Afazuddin ahmed,
aged about 24 years, by religicn Mohammadan, resident
of Japorigog (Krishna Nagar) P.S.Dispur ih the district
of Kamrup, Assam dc hereby solemnly affim and veri fy
that the statements made in paragraphs 4,1 to 4,11 are
true to my knowledge and information and those made in
paragraph 4,12 are believe to be true on legal advice
and I have not suppressed any mateérial facts and I sidn
this Verification on this 26M\day of November, 2009
at Guwahati,

M. Jodun uddin Aknwzol
SIGNATURE
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The &r.f?upcrmfcnnent
Rase "GH" Div’r cion,buvahati

-

‘:";'&;‘mintment on’ compa ionzl grounn of Spi J'v.her |
Uadin Ahmed son of ‘Llatic Afsziddin Ahmed cx-S4
HRO | Gpwahatii, ' ' '

yoohee st

4
1
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u ,'rrcencJ i beg b) place bmorc you "h@ .

following p,m,y for £ 'W'OLU- of your kind 2onsi (.c::'ﬂﬂon.

,un

thnt my hu“b"{l(* *‘?hr " ﬂi‘"zuczcm fahmccz cxMLcc-' m

11.2,03 ‘Wlﬁ_-l}e;_ in the ocfvicc m tho Dcpt;(..le'xvmg

/ﬁfm son$ °n(. E‘Olf

#11 of the school sii?t"}.; |

family cXpeiic ¢ from & fﬁmi.ly neng mn. Ao

: ‘-;. ¢ f{)r ne (. .v l t
t-r nu°bnn(a auring ho o Jﬂst Goye o vhis. wifc, Tht:t{

presents .z:er,.*a;”mmcifr.l position is inexpli eale, there 1g

obligatory ‘cipcnsce o Do Het by me in ‘o.hc shape of
|?Jng_;no; C Cemncy of C"‘L".ghf, .-'c uhfah bcinr f'l‘C chate Of

af i airs i.'i? i s ry Lounden L-,-ﬁgty B annm ﬁab ‘yo Ty }.s.sna.. ce-‘if‘

Cowith oo _pi.‘-:gr@_g'. for provic}i,n@ fy son Wi kh 'z job wdee your

kind aisposal Who s 2t prosonb e tuc.ymr in H. w-%wcc 181

-

s Hn,;. cforc m"y Lhﬂt your: hono wm:ic be kind
: “"""fr’h.,._m;__ ,rm:)vi(.c ry son wih any job for sorvival of

Jy and oblige therddy,

: ng
iom"c £ .t,m u]]y

CQ 5 3] T 'S:N o ?6?‘4
L ‘ D\.gum “'u {a Ahpca)
_,w Iy VAt AU Samna



J

¢ Gowdtetimensy

To ©
The Senior Superintendent * Towd -ty
RMS GH Division, Guwahati
Dated Guwahati the 20th July 2005,
Sub : Prayer for abpo_intment on Compansonate ground under relaxation normal
rul_e.
Respected Sir,

With due respect and humble submission I would like to draw your kind attention
to my earlier application submitted through the HRO (Mails) Guwahati on 8-4-2003 on
the subject noted above where | Prayed your good will to appoint my son Mq. Jahir
Uddin Ahmed under relaxation ryle. '

I, therefore, once again would like to request your kindness to consider my pray
and appoint my soninany cadre under your department and for this act of graciousness
I'shall ever remain grateful to you. ’ '

i Yours faiuthﬁuly, '

. sf—
'Encloser : o (Begum Ruﬁa‘Ahmed)
1. Pass certificate of HSS. ' W/OLate AU Ahmed

2. :Emplqyment Exchange Card. Ex- SRO, RMS GH Division
B | ‘\"MW ~ NorthLakhimpur,
DN Vill - Krishna nagar,
/2 (Sonai Path)

P.O. :Dispuyr, Guwahati - 5.
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5 'I‘hctiiSemor Supermtendcnt o xmtjf? ?'«‘T;%cgh Tk

RMS Guwahatl Dnlslon
: Guwahatl

i
t

Dated : Guwahati the 17th Nov 2006

Cy
RO

Sub. : Pray for appoint‘mcritrumtcr relaxation Normal Rule.

Respectetl Su, , ,
e thh due respect ‘and humble bllbmlSSIOD I beg to state the followmg few

. hnes for your l\md and sympathettc consnderatlon and necessary action.

Fhat Sir, my: husband Late Af]/uddm Ahmed, Ex HSG- 1, while on scrvrce_ |

explred on l] -02-2003 lcdvmg behind me with three school Eomb children.
o . * N

That Sir, after his pre- mattued death it becomes too difficult to run my f'un—
1ly w1th a little amount | n the name of fmmly pensron

That Sir, by the grace of God and for your good wishes my son Jahuuddm

; Ahmed now becomes matured to be appomted in any cadre under your kmd Jundlctlon

|
eE

Under the c1rcumstances stated above I pray your kmdness to cause hlS ap-
pomtment in any cadre under existing relaxation of normal rules and for this act of
your gracrousness I shall ever remain grateful to you. '

. _. o , You.r.s faithfully,
X @}%ﬁ A Qe

Copy: enclosed S W/o L ate Aﬂuuddm Ahmed
I Attested copies of the Educattonal Ex. HSG-I1, SRO North Lakhimpur

Certmcates , . "
s Vill- Japorigog, K :
2. .J.;iAtteSIed copies of Employment Ex- PO - Jgpolrif)’ég C?j:/l;il;?fgl _

o change Card

3. Attestad copies of Death Certificate.

4. Attested copnes of Annual Income
. Certificate:

S. »-"'-._Attestcd copnes “of Landed Properu

"Certtﬁcate

6. ';No Objecnon declaranon of other

v child.
- ‘Undertakmg appl:cant

< Yt . v e Sl

“
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~J , 4 Aﬂmwwﬁ“‘r
The Chief Postmaster General ( Staff) f; 27 wov 29 |
Assam Circle, Meghdoot Bhawan, : g M
ahati — 781001. *’"’ ’ ‘
Guwahati —78 at Guw !au Bench ‘
! RAIEY WBL log

Sub:- Prayer for éppointment on compassionate ground under selection of normal
recruitment rules. o

With kind reference to the subject cited above, I beg to state the follovs;ing few lines

for favour of your kind consideration and sympathetic action.

That Sir, my father Md. Afazuddin Ahmed expired on 11-02-2003 while in service
as sorting Assistant in the office of HRO ( Mails ) RMS GH’ Division, Guwahati leaving
behind him my mother and 3 ( three ) dependent children comprising of 1 ( one ) unmarried

dependent daughter and 2 ( two ) son tncluding me.

That Sir, after the death of my father, there is neither any income source nor any

employed person in our family.

That Sir, the little amount paid to my mother in the name of family pension is not
enough to meet the expenditure incurred in connection with treatment of my ailing mother,

school going brother and sister in addition to other day to day obligatory expenses.’

That Sir, my 'mother, Mrs. Rufia Ahmed requested your honour through proper
channel vide representation dtd. 08-04-03, 20-07-05, 18-02-06 and dated 17-11-06 to

provide a job for me under your kind disposal but reply is received till this date.

- That Sir, being the state of paucity and financial destitution as stated above, I could
not continue further my studies and remained uncmbloyed after passing the Higher

Secondary Final Examination.

1 therefore once again pray that your honour would be kind enough to provrde me a

. J()b IWdre survival of our famﬂy and oblige thereby

" Yours faithfully,.

o Sa- mA %MMWMM—
: S/o;-‘ Lt. Afazuruddin Ahmed

Ex.- HSG- 11, SA, HRO(N’arIs)
PMQ Guowahatt Divigion.
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